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Ne.P1.h.454 of 1997 
0.A.1228 of 1997 

Date of Order : 18.6.1998 

Present. ; Hon'bl. P.D.Rirkayastha,. )jdicial Pember. 

5.N.P1I$HRA & •ORS. 

Vs. 

UNION Of INDIA & ORS. 
(5..RAILuy) 

For the applicants : Pls.B.I'kmdal, counsel. 

For the respondents : None 

OR 0 ER 

In Il.A.454 of 1997, the applicants have prayed for 

setting asids the transfer order or staying the same by an 

order of injunction for the ends of justice. 

Nine appears an behalf of the respondents, 

An order of setting aside the impugned order cannot be 

granted as an interim relief, as prayed for In this miscallaneousi 

application. Hence the M.A. is dismissed, withiut passing any 

order as to casts. 

The respondents are directed to file reply to 0.A.1228 of 

1997 befor, the next date fixed for hearing, The O.A. be 

listed an 31.8.1998. 

Ld.ceunsal for the applicants is directed to cemmunicate 

thie order to the respondents by registered peat. 
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Lzlz  
(D.Purkayastha) 

Zkjdicial Member 


